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ORDER (ORAL)

SHRI -JUSTICE ¥.S. AGGARWAL -~

Learrned counsel for the applicant states that
he may be permitted to withdraw the present Original

tition, if

B

fpplication with liberty to file a fresh p

o

any adverss order henceforth is passed. &llowed as

prayead.
the present Original

' . (V.S. AGGARWAL)
ADMINISTRATIVE MEMBER : CHAIRMAN

Jravi/



